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(U) rationalisation of workload and 
labour fore 

, . (iii) installation of diesel generating 
sets to overcome power shortage; 
and 

(iv) diversification in the pattern of 
Production. 

Utili ation of Funds by Air India 

906. SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minister of TOURISM 
AND CIVIL AVIATION be 'plea ed to lay 
a statement showing: 

(a) total investments made so far in 
Ai r. lndia; 

(b) whether any funds provided b~ 

World Bank and other foreign financial in-
stitutions were utilised for Air India: 

(c) If so, details of the same; and 

(d) whether the airline made any 
profits or sustained losses so far (giving 
cumulative figures) 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) The total investment made by 
Government in Air India is Rs. 148.73 
crores, 

(b) and (c) The information is being 
collected and will be laid on the Table of 
the Sabha. 

(d) Since 1953·54 Air India has made 
a cumulative profit of approximately Rs. 113 
crores, 

News-Item Captioned "Finance Minister 
Misleads Parliament" 

907. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that while re-
plying to Un starred Question No. S207 on ~ 
2' August 1983 regarding U.K. Companies 
who sought shares of Reliance Textils, he-
had confirmed that 11 companies in U.K. 
had purcha ed shares of 'Reliance Textile • 
in India and that these companie were duly 
incorporated under the U.K. law ; 

(b) If so, whether the attention 
of Government has been drawn to the new 
report in 'Telegraph' of 16.9.83 under the 
caption 'Finance Minister misleads Parlia-
ment'; and 

(c) if so, whether this report in 'Tele-
graph' clearly stating that two of these 11 
companies were not registered at ·all. one 
went into liquidation, eight years ago, five 
others were registered three months after-
they purchased the share in India and only' 
one among these 11 companies bas any 
standing in U.K. is correct? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir. 

(b) and (c) The Reserve Bank of India 
approved the investments by the 11 non-
resident companies in Reliance Textiles only 
after satisfying itself about the existance of 
all these companies on the basis of certifi-
cates obtained from overseas chartered 
accountants/auditors to this effect. In the 
light of the press report in the 'Telegraph" 
of 16.9.1983, it bas been re-confirmed from-
the Reserve Bank of India that these com-
panies were incorporated before they bought 
the shares. 
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